CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

Original Application Ng. 2633 of 2001

7 NDelhi, this the 1zt day nf August, 2002

HON’BLE MR_KUILDIP SINGH, MEMBER{(JUDIL)

1. Sukhbhir Singh
%70 Shri Mohinder Singh
R/no H.Nn.B-1/318%
Mand Nagri,
RDelthi-110 093,

2. Ran Vijay Shah,
8/0 Shri Ram Pugan Ehah
R/ Hou=zme No.T1-523
Mangalpuri,

Delhi-110 083. ‘ -APPLICANTS

N2

{By Advocrte: Shri V. Sreefdhar Reddy)

Versus

1. tlnion of Indisa
through the Senretary,
Government of India,
Minitatry of leaw and Jugtice,
Nepartment of legal! Affairsg,
Shastri Bhawan,
Hew Delhi.

2. Jt. Senretary and legal Advisger
Incharge Central Agency bpctinn,

RHoom Mo, 7
Central A
Supreme £
New Delhi. ~RESPONDENTS

A.
cenny Section
]

(Ry Advocate: M=z, Rinchen Ongmu)

0O R D E RORAL)
°

By Hon'ble Mr.Kuldin Singh.Memher(Judl)

The applicant in thig QA has challengaed the

arder of termination vide which their servianesg had

dizgengaged. The applicants were engaged as casusal

hourer under the reapondents by a verhal order ¢
B.5.2000 and worked Lfill 20.7.2001. The applicants

further agtate that nn opportunity was given hefare

digengagemant. The spplicants olaim that thev had worked




heen terminated and since work which was being performed

re—-arranging the files in the record rooms which work is
not of a perennial nature snd now the said waork i nn

mare availashle as such the applicants cannot claim to be

gaged as they were nobt holding any civil pos

4. The respondents’ gcounsel submitted that for
the time heing no one slas isg working to perform the
which the applicants were perfarming and the respondents
counsgeal further submitted thal whenever
at  cazusl lshourer for same job arises, applicants will

he oonsidered. 8n in view of theae guhmissions, the OA

ie gdispared nf with the directions that if and when any

work of the asame nature hecomes availahle, the applicants
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( KUIDIP SINGH )
MEMBER(IUDL)




